
OP EN COURT 

CENTRAL AOMINI STRATI VE TRIBUNAL  
ALL AHAB AD BENCH 

ALLAHABAD  

Urigina), Appli cation No. 137 of 1997  

Allah abad this the 21st day of 	
April , 	1997 

Hon' ble Dr. R.K. Saxena, Member Judi cial 
Hon' ble Mr. D. S. Bawej a, Aviember A clop. 

C Gupta aged a bout 47 year s Superintending Engineer 

(Civil) Bina Project 10 Jhri Pam Agarvval Flo LuarteFno. 

K. C. —16, Bina Project District Sonebhadr a. 

Appli cant 

By Advo cates-Sri Krishna Rah adur 
Sri. Anup am Shula a  

Ver sus  

1. the Union of India through Te chni cal Se cretary to 
the Chairman Coal India Ltd. , Coal Bhawan, 10 Net aj 
Subh a sh Road, Calcutta — 7J0001. 

2. Chairman Goal 
Sabha sh Road, 

India Limited, Coal 
Calcutta — 700001. 

Bhawan, 10 Net aj 

3. Dire ctor (Per sonnel and P. R.) Coal India Limited, Coal 
Bhawan, 10 Net aj i Sbbhash Road, Calcutta — 7D000.1 

4. thief General Manager (P) Coal India Limited, Coal 

Bhawan, JD Net aj i Subh a sh Road, Cal cotta — 700001 . 

5. Chairman — cum — Managing Dire ctor Central Coal Field s 

Limited, Darbhang a House, Ran chi — 834001. 

6, Chairman — cum — Managing Dire ctor, National Goal 

Field s Limited Singrauli, Di strict — Sidhi, Madhya 

Pradesh — 486889 

Re spondent s  

ORLILL( Oral ) 

13/ Hon' ble Dr. R. K. Saxeria,.. . 

Shri Anupam Shukl a counsel for the applicant 

is pre sent. He seeks permission to withdraw,the case. 
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2. 	This petition was filed making (airman, 

Coal India .  Limited as one of the respondents. On 

02/4/1997, the question of jurisdiction was raised 

by the Bench and the learned counsel for the applicant 

had sought time. Today he seeks withdraws of the O.A. 

on the point that the Tribunal lacks jurisdiction. 

The O.A. is allowed to be withdrawn and accordingly 

it stands dismissed. 

Member Member ( J ) 

/ M. M./ 


